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CENTRAL ADnirJiSTRATIVE TRIBUNAL
PRINCIPAL BENCH

S._PELHI..

REGM.NO. CCP 65/92 in DATE OF DECISIONS 30.7,1992.
0A»1095/67

Kedar Nath. ... Petitioner.

Versus

U.C.I, & Ors. Respondents.

CORAI^; THE HON'BLE m, JUSTICE V.S. MALIMATH, CHAIRKIAN.
THE HON'aLE MR. I.K. RA3G0TRA, i*lEMBER(A).

For the Petitioner. ... Or. 3,P. Sharma,
Counsel.

For the Rospondents, ^ ... Pis Caste Luthra,
Counsel.

JUDGEMENT (ORAL)

;(Hon'bl9 PIr. Justice U.S. Malimath,
Chairman)

The complaint in this case is about non-compliance with

the directions in the judgement of the Tribunal rendered in

O.A. No,1095/87 on 6.9,1991. The directions in the judgement

are that the petitioner should be doamed to have been confirmed

as Head Constable with effect from 4,5,1956, There is further

for promotion
direction that he should be considered/as Assistant Sub Inspector

and Sub Inspector from the date, his next junior uas promoted,

A--" If such promotions are given, he uould be entitled to arrears

of pay and allouenees and consequently revision of pension and

other retirement benefits,

2, So far as confirmation of the petitioner as Head Constable

is concerned, it is not disputed that the same has been accorded

in accordance with the judgement of the Tribunal, As regards

further promotion to the post of Assistant Sub Inspector and

Sub Inspector, the case of the petitioner is that he is entitled
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to such promotions as on the date on uhich his imnediate

junior Shri Harbans Lai uas promoted on 1.4.1965, The

petitioner has not been given promotion as on the date on

uhich Shri Harbans Lai uas given promotion. That Shri Harbans

Lai uas junior to the petitioner is not disputed. The

respondents hav/e taken the stand, that the petitioner uas

promoted on 11.5,1972 on uhich date his immediate senior

Shri Chander Bhan uas promoted. They have further taken the

stand that if the petitioner is accorded an earlier date of

promotion,that is the date on uhich Shri Harbans tal was

y

promoted in the year 1965, it uould -result in flying over-

Chander 8han, his immediate senior. If such is the effect

of promotion of the petitioner, ha cannot be granted promotion

as on the date on uhich Shri Harbans Lai uas promoted. In

support of his contention, learned counsel for the respondents

relied upon a decision ©f the Supreme Court in Civil Appeal

No, 1106 ©f 1989 dated 06.10,1989. That uas an identical

case uhere the High Court had directed according an earlier

date of promotion in the cadre of Head Constable and to further

consider his case for promotion as on the date on uhich his
\

junior uas promoted. The said order uas complied uith and

promotion uas given with effect from the date on uhich his

/

junior uas promoted. This resulted in a senior being superseded,

The senior uhp uas so superseded . uas not a party to the

-case before the High Court. On his complaining about infringement
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of his rights the authorities tried to correct the mistake

committed by them. It is in this background that the matter

reached the Supreme Court, The Supreme Court pointed out

that the order of the High Court cannot be construed as

authorising supersession of the senior to the petitioner

particularly uhen the said senior uas not a party to the

said proceedings. It uas pointed out that in service lau

there could be only one norm for confirmation or promotion

of persons belonging to the same cadre, i\!o junior could

be confirmed or promoted uithout considering the case of

his senior. It'uas pointed out that any deviation from

tf^is principle uill have demoralising effect in service

apart from being contrary'to Article 16(1) of the

Constitution, It is bearing these principles that the

judgement of the Tribunal had to be given effect to in

r\Q^such a manner as^to affect the seniors. The position
is identical in this case. The petitioner cannot while

claiming promotion as on the date on uhich Harbans Lai,

his junior, uas promoted, claiijp such a privilege uhen

the same has the effect of superseding his senior Chander

Bhan, Hence, ue are satisfied that no contempt has been

committed by the respondents in this case. This petition

fails and is, therefore, dismissed. No costs.

( I.K. RAS^RA ) (U.S. f'lALIf^ATH )
SRD FIE1^BER(/a) CHAIRf-IAN
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SECTIUN-XIV

D.No.^?,lo / /SC/SEC-XIV
SUPREME COURT OF INDIA,
NEW DELHI.

DATED; ^ V

/

Fr om;

To;

The Registrar (Judicial)
Supreme Court of India. ?
New Delhi.

The Registrar,

(j2aX)^

CIVIL APPEAL NO. OF 19'̂ ^ «
'CAppe"al""Ty ' Specia-1 Leave granjed

by this Court's Order dated l-i-/-nv
in pstitaon for Spe^al ieave to .
Appeal (Civil) No.^^>_of
against the Judgment and Order dated ^

/Mvmjw^K^v-
TV'l:x_<>vcJ) f-2ri >-iCj p<3\J

r.0 .'ccf
... Appellant

NTO

<eJix>^ |V3a:tK
Ver sua

V9"!n\c>v-i Respondent

Sir ,

I arn directed to forward herewith under Rule 6,

ORDER XIII, S.C.R. ^966 (As amended), a certified copy

of the Order/Ji;cLgiii^ of this Court dated_J^:J:^^,
in the Appeal above-mentioned. A certified copy of
the Decree and the Original Records, if any, in the

f •
matter will be sent in due course.

Please acknowledge receipt. ^

) Yours faithfully.,

[/y-

a 1,
ASSISTANT REGISTRAR^V^
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IN THE SUPREME COURT OF INDIA

CIVIL APPET.LATE JURISDICTION

CIVIL APPEAL N^ M̂ OF 1994
MAristng out of SLP (C) No.5197 of 1993)

ll

' A;.

.525240

Kedar Nath

Versus

Union of India & Another

.... Appellant

ORDER

. ... . Respondents

- to he a irus copy

msrj-

Special leave granted.

Heard counsel on both sides.

The appellant moved an application before the

Principal Bench of the Central Administrative Tribunal
complaining that the Tribunal's judgment in O.A. No.1095

of 1987 dated 6.9.91 has not been complied with. The
Tribunal in the aforesaid matter had given the following

direction:

"He shall also be considered for
promotion as Assistant Sub-Inspector
and Sub-Inspector from the date, his
next junior was promoted."
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Thus, according to the aforesaid direction if the

appellant was found fit for promotion to the post of

Assistant Sub-Inspector and Sub-Inspector he had to be

promoted from the date his next junior was promoted. If

so promoted, he would also be entitled to arrears of pay

and allowances as well as pensionary benefits.

Therefore, if . the appellant was confirmed as head

constable, the authorities had to consider whr-ther. or

not he was fit for promotion to the next higher post and

^ if yes he was to be promoted from the date his junior

was promoted. Now according to the Union of India while

_it considered the case of the appellant for promotion it
did not give him the deemed date on the ground that if

that was done the appellant would fly over his senior

Chandra Bhan. If that was going to be the effect of the

implementation of the Tribunal's judgment in O.A.

N No.1095 of 1987 the proper course for the Union of India

was to seek a modification of the judgment rather than

> refuse promotion from the date his junior was promoted
as directed by the Tribunal. It is another thing that'

in a given situation the' Tribunal may not deem it
necessary to punish the concerned authority in contempt

t for non-compliance but if the Tribunal's order has to be

implemented in letter and spirit it would not be

permissible for the respondent to place its own

interpretation and say that it has not given a deemed

date promotion because it will result in the appellant

ifiiiiBiiisisai



fl^ng i'Vri" l-l»e head of his senior. We are," therefore,
of the Tribunal's judgment in contempt
proceed] n-JM virtually modifies the judgment in O.A.No.
1095 of which was not permissible. The proper

r.w- t he Union of India was to move the Tribunal
course i'"

pointing out its difficulty and seek
in

1^^,;, Lahiri the learned Senior counsel for the Union

of I pointed out that all that the Union of,
T required to do was to 'consider' the case of
India w?*" ^

I]jnt for promotion as Assistant Sub-Inspectorthe apj"'^

and sub junior was
1 He tried to point out that his case was

prornoteu »

a but he was not found fit for promotion. Noconsider'-" * —'

L i-iiuMit or argument seems to have been made beforesuch avGl l'" y

the Tribn^^^l we do not find mention thereof in the
impugned 9'-aer. If that was so it should have been
specific.iHy averred in the pleadings in which case the
Tribunal would have dealt with it. If the Tribunal
omitted to deal with it despite the prayer having been

made the proper course would be to request the Tribunal

to reconsider his case, vIn the circumstances, we deem

it more appropriate to set aside the impugned order of

the Tribunal and to remit the matter to the Tribunal for
proper consideration keeping in view the original order

in O.A. No.1095 of 1987. If an application is

moved for modification of the order in the said matter

2^ .



the Tribunal may deal with it on merits. The appeal

will stand allowed accordingly with no order as to

costs.

yi New "Delhi,
^ July 15, 1994
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Date Office Report Ord^

5,9.94 15b OA.1095/87

PresantsShri-S .p.Sharma, counsel for applicant.

This OA uas disposed of, on 6,9,91, A .

CCP uas filed vide No,65/92 on 8,1,92 which

uas disposed of on 30,7,92, The matter uas \

then taken to the Hon'ble Supreme Court and

and Hon'ble Supreme Court passed an order,in

Civil Appeal No,^.49 of 1994, in uhfcch a

direction uas given by the P.ipBX court that;

"In the circumstances, ue daem it more
. appropriate to set a side the impugned
order of the Tribunal and to remit the
matter to the Tribunal for proper
consideration keeping in view the
original order passed in OA.No,1095 of
1987, If an application is moved for
modification of the order in the said
matter the Tribunal may deal uith it
on merits. The appeal uill stand
allowed accordingly uith no order as
to costs,"

In the circumstances, the matter has

Come before us^today, ue feel it deem and fit
to issue 3 notice to the respondents.

Issue notice to the respondents

returnable on 12,10,94,

f- ^ • , ,, s-p
(P.T, THIRUVENGADAW)

R(A)
(C.3.'' ROY)

Ivi(D)



Date

Page No..

Orders

17,

DA 1095/87

Presents

Counsel for applicant: Shri Sp Sharma

Counsel for Respondents:. Shri Sukhdev Singh
Qept Rep

(Tepartjaental Rep bas appeared and

prayed for adjournment on the ground that

the rospnndentli counsel f*lrs Gita Luthra

is not coining to the Tribunal tor«^y •

He is unable to state any reason for

her absence.

The case cannot be adjourned merely

on the ground that the learned cou^el

for the respondent uho has filed peuer

has not cone to the court*

The learned counsel for the applicant

submitsthat f^rs Gita Luthra is no longer

•n the panel of counsels engaged by the

department and it is for this reason that

she has not come and the depatment may

engage another counsel, /

In the interest of justice ue adjourn

the case to-day but that the case
V-

may not be adjourned uhen it is listed again

on the ground of non-awailability of

P^rs. Gita Luthra. List the case on 24.10,94

W • • • I •
/(P.T.THJRUVEWGADi^tn)
P1,eBiber(A)
12-1G-?4_

LCP

(S.C.RATHUR)
Chsirman

12-10-94
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
, NEW DELHI

nA-^3704/94 in CCP-65/92 in
OA / gAat g-AXJggRasJn 1095 / 19 87

Kadar Math ^ Shri S. P. Sharma
APPLICANT (S) COUNSEL

VERSUS
Union of India & Qra,.

Page-No.

RESPONDENT (S) COUNSEL

Office Report MA-3704/94 Orders

13>1,1995 '

Present ; Shri S, P, Sharma, counsel for the
applicant.

Ms. Geeta Luthra, counsel for the
respondents.

This application has been made on behalf of

the respondents in the Original Application for

modification of the judgment and order passed in

the Q.A.

In the O.A., the claim of the applicant

was that he was Head Constable but he had not

bean confirrodd. His prayer was that a direction

be issued to the respondents to cohfirm him as

Head Constable and to giv/e him consequential

benefits by considering him for promotion to the
i

higher posts of Assistant Sub Inspector and

Sub Inspector of Police, The applicant was

confirmed but was hot promoted to the posts of

ASI or SI„ He accordingly filed C.C.P. No.

65/92. In the contempt application the plea

of the department was that the judgment of the

Tribunal uas incapable of compliance so far as

it related to promotion to the aforesaid posts,

as the compliance uould result in giving

fly-ower promotion to t he applicant. The plea

of the department found favour with a Bench

_ ^ ^ __ •..2...
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Page No. -2-

MA-3704/94 Orders

of ths Tribunal* Accordingly the contempt

application was rejected.

Against the above rejection, the

applicant approached their lordships of

the Supreme Court* Their lordships uers

of the opinion that in contempt procoedings

the Tribunal uas not entitled to modify

the judgment passed in the Original

Application and that the appropriate

procedure to be adopted uas to file an

application for modification of the order.

It is in this background that the present

application came to be made*

Ue have heard the learned,counsel

for the parties and in our opinion the

judgment of the Tribunal doss require

^modification. It has been held by their

lordships of the Supreme Court in Civil

Appeal No. 1106/89 decided on 6,10.1989

that a fly-over promotion cannot be given.

This aspect of the matter appears to ^

have been omitted from consideration by

the Division Bench which decided the

applicant's O.A. It is perhaps because

of this omission that uhila directing the

department to consider the applicant for

promotion to the posts of ASI and SI it

uas not provided that the direction need

not be complied uith in case it resulted

in grant of fly-over promotion. This is

an apparent omission in the judgmeni and the

judgment does require clarification/modification
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CAT/ Continued Sheci

Date

Page No.

MA-3704/94 Ordeas

In vieu of the above, the application

is allouad and the judgment and order dated

6a9.1991 passed in O.A- 1095/87 is hereby

modified and the following shall be added

before the last sentence in the operative

order -

"The applicant need not be promoted

to the posts of Assistant Sub Inspector

and Sub Inspector of' Police from the

date his next junior was pramatad if

that uill result in supersession of

some one senior to him uho has already

been promoted to the said posts,"

This application accordingly stands

disposed of,

1
( P. T. Thiruyengadam )

Member (A)

GGP-65/92 in
OA-10 95/87

( S# C, Mathur )
Chairman

24,1«1995

Counsel for parties present,

Adj ourned on the r equest made on behalf

of Mrs. Geeta Luthjaa, counsel for the
I

respondents who is stated to be out of town.

List on 7,2.1995.

7^J

( P, I. Th iruvreng ad am }
Member (,A)

( S. C, Ma^ur )
Chairman
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central AOrilNlSTRATIl/E TRIBUNAL
principal BENCHs NEU DELHI

CCP No. 65/1992 in
O.A. No. 1Q95/19B7

New Delhi this the 7th Day of February 1995

Hon'ble Mr. Justice S.C, Mathur, Chairman

Hon'ble Mr. P,T» Thiruuengadam, Member (a)

Shri Kedar Nath^
S/o late Shri Girdhari Lai,
R/o 8/98, Nehru Gali,
Uishuas Nagar,
Shahdara, Delhi. ... Applicant

(By Advocate: Dr. S.P. Sharma)

Vs«

Shri M.B. Kaushal,
The Commissioner of Police,
Police Headquarters,
ITO, Neu Delhi# Respondent

(By Advocate s Ms» Geeta Luthra)

OR D E R (Oral)

Hon'ble Mr. Justice S.C. Mathur. Chairman

The applicant alleges disobedience by the

respondent of this Tribunals judgement and order dated

6.9.1991 passed in Original Application No. 1095/1S87.

2, In the aforesaid Orioinal Application the

applicant's claim uas in respect of confirmation on

the post cf Head constable and consideration for

promotion to the hioher posts of Assistant Sub Inspector

of Police and Sub Inspector of Police. The Tribunal

dealing with tuin claim issued direction in the

following terms -

"Ue, therefore, direct that the applicant

shall be deemed to have been confirmed

as Head Constable uith effect from the

date he ccmpl&ted a period of 2 years

of service after his proraotion. as' Head

. . e 2 .



Constable L'ith effect from 4.5.1956.

He shall also be considered for

prcraotion as Assistant Sub Inspector
and Sub Inspector from the date^ his
next junior was promoted. "

In the Contempt Application the plea of the applicant

uas that neither an order of confirmation had been made

in his favour nor he had been considered for promotion

to the higher post of Assistant Sub Inspector of police

and Sub Inspector of Police. The contempt Application

was filed in the Tribunal on 8.1.1992. In the Tribunal's

judgement three months^ time had been prcv/ided for

compliance of the directions. That period expired on

6.12.1991.

3* So far as the allegation of contempt arising

from failure to issue an order of confirmation is

concerned, ue note that the judgement of the Tribunal

did not require a specific order of confirmation to

be passed by the Department, The Tribunal's judgement

says that the applicant shall be deemed to have been

confirmed as Head Constable uith effect from the date he

completed the .period of two years seruicG, after his

promotion as Head Constable. Accordingly the

applicant gets ccnfirmed automatically on the expiry

of the said period of tuo years under the terms of

judQeraent, Ue cannot, therefore, hold that the respon

dent uas guilty inasmuch as he did not pass a specific

order of confirmation in respect cf the applicant. Be

that as it may, it is not disputed that a specific

order of confirmation has now been passed on 5.2.1992,

.. c. 3



4. So far as the grivance relating tc promotion to

the post of Assistant Sub Inspector and Sub Inspector

is concerned,if the judgement of the Tribunal had

remained as it uas passed on 6,9.1991, the applicant's

case could have been sustained, Houever, that judge

ment does not remain in the same terms. The Department

had filed M.A. No. 3704/1994 uhich uas disposed of on

18,1,1995. By that order the follouiing has been added

in the judgement dated 6.9.1'991, - " the applicant need

not be promoted to the post of Assistant Sub Inspector

and Sub Inspector of police from the date his next

junior was promoted if that will result in supersession
senior to him

of someone/uho has already been promoted to the said
V-

post."

In uieu of the above modification the Department will

not be obliged to consider the applicant for promotion

to the post of Assistant Sub Inspector of Police and Sub

Inspector of police if that uill result in applicant

superseding someone senior to him who has already been

promotede

5. In paragraph 3 of the reply filed on behalf

of the department it has been stated that Head

Constable Chander B^an uas immediately senior to the

applicant and Harbans Lai uas his immediate junior.

Both have been promoted to t^he higher post. This

fact has not been denied in the rejoinder affidavit.

Accordingly if the applicant is promoted at this stage

uith effect from the date Harbans Lai uas promoted that

will result in supersession cf Chander Bhan uho uas

senior tc the applicant, . This situation cannot be

^ ' ,.,4,



permitted in uiew of the modified judgement. Accord

ingly the respondent cannot be held be guilty of

disobedience of the judgement of the Tribunal#

6, In view of the above, the application is

rejected but without any order as to costs. Notice

is hereby discharged. ,

(P.T. Thiruvengadam) (s.C. Rathur)
Clember (a) Chairman

*(^Uttal-«-
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All comrhunlcatlons should be
addressed to the Registrar.
Supreme Court, by designation.
NOT by name
Telegraphic address

rSUPREMECO-

D.No. 2310/93/SC/Sec.XIV,

SUPREME COURT

INDIA

Dated New Delhi, me ^

FROM The Registrar(Judicial) ,
Supreme Court of. India#
New Delhi,

TO e Registrar,
Central Administrative Tribunal
Principal Bench# Faridkot House#
Cop^nicus Maxa# Mew Delhi»

CIVIL APPEAL HO.4849 OF 1994.

Kedar Nath o.»Appell^t,

Versus.

Union of India & Anr« ,,.Respondents.

Sir#

In continuation of this Registry's letter of even number

dated the 23rd July, 1994, I arn directed to transmit herewith

for necessary action a certified, copy of the Decree dated

the 15th July# 1994, of the Supreme Coi-ixt in the appeal

above-mentioned.

Please acknow'ledge receipt

Yours faithfully#

for RegistrSftJudi^al} «

u
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• Sup.,6; 52

/ m THE SUPREME COURT OF INDIA' ' j:
0^' Wmm.lC\W\L APPELLATE JURISDACIiQUL^PPFII ATF iiiPigmrTinM r

6o be .^Tue
^

copy

/ - / I c. - - ,;p

.) Aisi-iitifet Regsi^ (Judl)
^ •

\ Court ^ htk
CIVIL AP£mL NO,4849 OF 19941 —

(fkppeal by Special Leave granted by this Court by its Order
dated the 15th July, 1994 in Petition for Special Leave to
Appeal(Civil) No.5l97 of 1993 fran the Order dated the 30th
Jiily, 1992 of the Central ^idministrative Tribunal, Principal
Bench, New Delhi in GCP 65 of 1992 in 0.i^,1095 o^ 1987).

Kedar Nath, S/o Late Shri Girdhari Lai,
r/o 8/98, Nehru Gali, Viswash Nagar, C
Shahdra, Delhi-32. ...Appellant,

" " •-<''

Versus.

;• •' i

^ 1. Union of India, through the
♦ Secretary, Ministry of Hone Affairs,

Govt. of India, New Delhi. u ^

Jf 2. Commissioner of Police, I.P.Bstate,
/ I.T.O. Police Head Quarters, New Delhi-llOOQl.
< Respondents.
i

CORAMi

HON'BLE MR. JUSTICE A.M.AIMU3I
HON*BLE MR. JUSTICE S .P. BHA.RUCHfk

15th Julvy:1994.

For the Appellants M/s. Krishan Mahajan, S.Fazlr and P.H,
^ Parekh, Advocates, Vi

%
For Respondent No. 2s Kr. K.Lahiri, Senior-fdvocate.

(M/s. K.R.Nagaraja^B.K.,Prasa
Advocates with him) J

K'; - - 'i

The Appeal above-mentioned being called on.-fpr hearing

before this Court on the l5th day of July, 1994, PPON

perusing the record and hearing counsel for the appearing

parties above-mentioned, THIS COURT for the reasons recorded

in its Judgment POTH in allowing the appeal PASS .-^e
• "7" •

following ORDERS ...2/- ,



C1V5;L MO.4649 OF 1994. ^
• - 2 -

/
, • r-

the circumstances, we deem it more, appropriate
to set aside the impugned order of the Xribunai
to rernit the metter to the Tribunal tor proper consiaer-
ation ko,epir.g in view the original order pas&eo in O, ,
No.1095 of 1987. If an application is movec for Modi
fication of the order in the eaid matter the. Tribunal
may deal with it on merits." -r ^
AND THIS COURT DOTH FUR THIS ORDER .

tliere shall be no ordeE &b to costs o£ this appeal

in this Court;

t

AKD 'iT.IS GOmT DOTH L'ASTLY,- a^DER that this 'C2-;DER

be punctxially observed and carried into e3?ecution-by all

concerned?

vaTKESS the liOT'ble £hri Hanepalli Karayana^-ao

Venkatachalieh, Chief Ouctice of India at the Supr&ue Court#

Nevr Pelhi datad this the 15th day of July, 1994. '̂

(FA^iJU GO£L)
(VIG,)

\
f
f

f
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Kedar N&th Appellant

3{g@titef •

Versus
. A' ; M-S

. i

lAiioa of India & /Another Respondent• ' . '

CENTRA.L MiMIKItsait/vTiVE TRIBimL, HaKCimL BEKCH-I^KI^DKIHI.
a:p 65 of 1992 In 0.h^l095 of 1987. * '

U.LOWIKG 5HE Jh,PW£hh nm. iiEMlTTim OWE ms
—aimL cMJm to gg&tB;,-

Examined by

Compared with

iSSi !§« July.

P«H,F8r«kh«

Advocate on Record forAppellant,.

SHRI B,K,PraBa<3,

No. of folios Advocate on Record for Respondent No, 2,

B.S.21,3.95,

seaiec in my presence

li?4i
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Froor?

To;

- ss

Vijay Lakshuii Kapurj-
Assistant Ra.gistrar.

• from the Judgment and urder .datea lg^.tXS:gi^ Jj-—
of

9««

0-A-t^' lofr/S^ petitioner

Vs.

RespondgnjtX

/ ^/^/sc/Sec-XI?
n.iMo-o ^ •

Sup reave court oi ^ndia
New Delhi.

^3d: KlS>

Sir,

I am directed to inform you that the Petition
above-mentioned for 3pecial- Leave to ^peal to this
.Court was filed,by .and on behalf of the Petitioner
above-named against the Judg^aent and Order of the

noted-above and tilat the same

was dismissed t.y this Court on the day of

Yours faithfully,. •

<;-\a ^

A33I3TMT RE:;ISTRAR.

S



CAT/ Continued Shert
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Date OfficeReport

/ • ^ '• / •*

hd

/as/

P^geNo.

Orders

11-11-94

f'TA 37 04/94 in '
CCP 65/92
D.A. 1095/87

Present; Shri S.P.&h^rma counsel for
the appliccint*

f'lrs, Gita Luthra counssl for
the respcndBntSe.

The learned counsel for the

respondgnt s, prays for time to file

reply to the contempt petition,, List

the Cdse . on 28'-11-1 994.

P - j ^S"'
'P.T.THIRUVEN GrtDAM) '

F! emb er ( A )

! (i/jl . •

28>11.199A

Present : Counsel for the parties.

Lcl« counsel for the applicant prays

for and is allowed one week's time to file
\

rejoinder.

List on 20.12,1994,

^- J '
( P# T, Thiruwengadaro )

nembsr (A)

(i ,C,F1,^THUR)
Cha irman.

( 3. C. Wathur )
Chairman

. . j.
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